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 Progrets  in  Exploration  of  Ol  in
 Tripara

 2264.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  Whether  ceonstruction  of  rigs  for
 exploration  of  otl  in  Tripura  is  proceeding
 as  per  schedule  ;  and

 (b)  What  are  the  prospects  of  striking
 oul  there  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  &  CHEMICALS
 (SHRI  H.R  GOKHALE):  (a)  No.  Sir.
 Initially,  delays  took  place  because  of
 Longshoremen’s  strike  in  USA  las  year,
 as  a  result  of  which,  shipping  of  imported
 equipment  was  adversely  affected.  ONGC
 were  =  subscqvently  hoping  to  commence
 drilling  during  this  month  liowever,
 recently,  some  of  the  imported  equipment
 was  damaged  due  to  a  fire  in  the  rail-wagon
 in  which  they  were  being  transported  to
 Tripura  While  the  extent  of  damage  is
 under  investigation,  this  may  delay  the
 spudding  of  the  Well  still  further.

 (b)  Favourable  structures  are  known  to
 exist  that  area  but  the  prospects  of  striking
 oi]  will  be  known  only  when  Wells  are
 actually  drilled  and  tested.

 42.00  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC

 IMPORTANCE

 REPORTED  HARASSMENT  OF  INDIAN
 STUDENTS  IN_  U.S.A.

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherty)  I  call  the  the  attention  of  the
 Minister  of  External  Affairs  to  the  follow-
 ing  matter  of  urgent  public  importance
 and  request  that  he  may  make  a  statement
 thereon  :

 “The  reported  harassment  of  Indian
 Students  in  U.S.A.”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  We
 have  seceived  communications  from  our
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 Missions  in  Washington  and  New  York
 about  the  reported  harassment  and  intimi-
 dation  of  Indian  and  other  foreign  students
 in  Detroit  for  al.eged  violation  of  U,  S.
 Immigration  rules  regarding  —  grainful
 employment.  We  have  also  seen  Press
 reports  on  the  subject.  In  a  preliminary
 report,  our  Embassy  has  informed  us  that
 the  matter  has  been  taken  up  with  the
 State  Department  and  with  Immigration
 authorities.  Our  Embassy  po‘nted  out
 that  while  we  respected  the  right  of  the
 U.  S.  Government  to  enforce  it.  regulations,
 we  feel  that  this  could  be  done  w.th
 humanity  and  without  harassment  of  the
 type  reported  from  Detroit.

 The  U.S.  Government  denied  that
 anyone  had  been  intimidated  or  harassed.
 They  assured  the  embassy  (l)  that  the  move
 to  ensure  compliance  with  visa  regulations
 is  not  confined  to  Indians  but  applies  to
 all  foreign  nationals  in  similar  circum-
 stances,  (2)  that  each  casé  is  being  examined
 On  merits  and  (3)  that  bonafide  students  will
 be  allowed  to  finish  their  studies.

 An  Indian  Consul!  from  our  Consulate-
 General  in  New  York  was  promptly
 despatched  to  Detroit  to  meet  local  immi-
 gration  authorities  and  Indian  students.  He
 has  sent  a  preliminary  report  after  his
 meeting  with  the  Immigration  authorities,
 Immigration  authorities  —_  investigating
 violations  of  visa  regulations  had  learnt
 from  the  Detroit  Institution  of  Technotogy
 about  urrigular  attendance  and  unsatis-
 factory  progress  by  113,  foreign  students,
 of  whom  83  were  Indians.  On  the  basis
 of  this  information,  they  had  summoned
 several  Indan  as  well  as  other  foreign
 students  with  the  objective  of  securing
 compliance  with  the  conditions  on  which
 student  visas  were  granted.  Of  the  two
 students  mentioned  by  name  in  the  Press
 reports,  Shri  Chandra  Kant  Desai  had  left
 the  country  voluntarily  and  Shri  Jadurai  Dave
 had  been  detained  only  because  he  could
 not  post  a  bond.  Our  Consul  has  gathered
 the  impression  that  Immigration  authorities
 wish  to  be  helpful  but  are  under  pressure
 from  trade  unions  and  others  because  of  a
 high  unemployment  rate  in  the  district.  He
 feels  that  because  of  this,  there  will  be
 greater  firmness  in  securing  compliarce  with
 visa  regulations,  but  has  been  assured  that
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 i  this  will  “be  done  in  a  non-discriminatory
 -  way.  and  without  harassment.  He  is  having

 farther  meetings  with  prominent  |  Indian
 citizens  in  Detroit  and  also  with  some  of
 the  students  concerned  before  returning  to

 New  “York.  A_  further  report  is  therefore

 expected  from  our  Mission.

 SHRI  C.  K.  CHANDRAPPAN  :  I
 tried  to  understand  the  .  statement  made  by
 the  hon.  Minister,  but  I  am  sorry  to  say
 that  the  statement  is.  really  disappointing
 because  the.  Government  has  tried  to  take
 this  issue  of  the  harassment  and  inhumen
 treatment  of  Indian  students  in  the
 U.S.A.  out  of  context,  without  reference  to
 the  other  political  developments  which  have
 been  taking  place  in  the  recent  past

 e

 It  is  a  well  known  fact  that  the  Indians
 Staying  in  the  United  States,  and  parti-
 cularly  the  students,  played  a  tremendously
 significant  role  in  building  up  public  opinion
 in  supports  of  our  country's  stand  during
 the  Bangla  Desh  struggle.  And  they  also
 took  part  in  the  anti-war  demonstrations  in
 support  of  the  people  of  Viet  Nam.  The
 American  Government  naturally  is  trying  to
 retaliatiate.  The  United  States  Government
 always  tries  to  take  a  position  that  it  never
 likes  our  country,  or  for  that  matter,  any
 country,  adopting  an  independent  foreign
 policy,  |  When  we  took  a  firm  stand  on  the
 question  of  Bangla  Desh,  it  was  the  United
 States  Government  which  came  forward  and
 first  announced  that  it  was  going  to  support
 the  Pakistan  Government  and  sent  arms.
 We  protested.  They  did  not  care  for  that.
 And  then  a  series  of  actions  followed.  They
 stopped  aid  to  India.  They  sent  even  the
 Seventh  Fleet  and  they  tried  to  browbeat
 us.  Ard  then  finally,  our  Ambassador
 in’  the  United  Stites  was  humilitated.
 They  said  he  would  be  treated  as  an  in-
 ferior  person  and  only  second  or  lower  rank
 Officials  would  deal.  with  him.

 It  is  in  this  background  that  all  this
 attack  has  now  freshly  started  against
 Indian  students.  The  news  regarding  the
 terror  fet  loose  against  Indian  students
 appeared  in  New.  York  Times  along  with  the
 mews  of  the  dicision  of  the  US  to  recognise
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 Bangla  Desh  We  can  understand  ¢  the
 de

 worry  and  frustration  of  the  United  States
 Government.  |  In  Vietnam,  they  are  now  :
 running.  inthe  face  of  the  attack
 of  the  liberation  army  They.  -are
 trying  to  browbeat  us  and.  territorise  our’
 citizens  staying  there

 My  first  question  is.  whether  the
 Government  of  India  is  trying  to  under-
 stand  this  question  in  the  background  of
 all  these  developments.  The  statement
 lacks  that  understanding.  Secondly,
 yesterday  in  the  Rajya  Sabha,  the  minister
 was  energetically  defending  the  functioning
 of  the  Indian  embassy  there  and  how
 promptly  it  acted.  Here  is  a  press  report
 which  appeared  in  the  Indian  Express  dated
 the  4th  April.  It  says,  the  procedure
 against  the  students  in  the  United  States
 began  on  the  I7th  of  last  month  and  on  3rd
 the  news  appeared  in  New  York  Times.  On
 the  4th,  our  great  Ambassador,  Mr.  Jha.
 began  acting.  He  sent  his  emissary  or
 Consul—I_  do  not  know  who  he  is-—to.
 Dotroit.  I  donot  know  whether  that
 gentleman  who  went  to  investigate  into  this
 matter  was  holding  the  brief  of  the  United
 States  Government.  But  it  is  a  matter  of
 shame  to  read  that  ‘‘Our  Consul  has
 gathered  the  ‘mpression  that  immigration
 authorities  wish  to  be  helpful’.  3  do  not
 know  how  they  are  going  to  be  helpful  and
 this  gentleman  can  be  convinced  about  if.
 This  shows  the  callous  attitude  with  which
 the  Indian  Embassy  inthe  United  States
 has  been  dealing  with  this  matter.  This  is
 not  amiatter  which  is  affecting  the  300
 students  staying  in  Detroit.  This  is  a
 matter  which  is  affecting  20  to  30  thousand
 students  who  are  there  in  the  United  States.
 What  is  the  Government  going  to  do  about
 it?  I  want  to  know  it  in  more  positive
 terms.  I  do  not  have  much  f  ith  in  sending
 a  fourth-ranking  officer  to  investigate
 into  this  mafter  to  such  a  place.  —

 Secondly,  I  want  to  know  whether  the
 Government  of  India  would  send  from  here
 a  top  official  of  the  External  Affairs
 Ministry  of  investigate  into  this  matter  and
 also  whether.  the  External  Affairs  Ministry
 would  officially.  lodge  a  strong  protest
 against  this  inhuman  as  well  as:  humiliating
 action  of  the  United  States
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 Thirdly,  the  United:  Statesla  trying  to

 ‘prete,  “Meryinnocent.  ‘They  are
 _  Saying,  .‘*We-are  just.enfercing  our.immi<
 gration.  rules.  or  regulations”.  Is  it  only
 affecting  the.  Indians  or:  others'.also?  I.
 Know  they  are  speaking  abaut  Indians  and
 other  foreigners.  But  here  is  a  report.  in
 the  Indian  Express  of  the  4th  April  from
 Mr  Parasuram  which  says

 “‘Apparently  the  action  ts  confined
 to  Indian  students,  though  frequently
 the  word  ‘foreigner’  is  used.”

 T  want.  to  know:  whether  the  Indian:  Ambas-
 sddor  and  the  Indian  Embassy  people  are
 aware  of  this  sort  of  trickery  on  the  part
 of  the  United  States.  The  United  States
 is  denying  that  harassment  .  and  other  things
 have  taken  place.  The  minister  came  with
 three  or  four  points  here.  You  know  in
 Vietnam  whem  the  United  States  imperia-
 lism  perpetrated  the  most  inhuman  massacre
 in  My  Lai,  they  denied  it.  New  York
 Times  reported  that  it  was  a  wrong  denial
 and  finally  that  report  of  the  New  York
 Times  proved  to  be  correct  Your  officers

 are  so  Innocent,  simply  believing  what  the
 US  Administration  is  trying  to  tell  our
 Embassy  people.

 My  last  question  is  whether  you  are
 going  to  take  some  retaliatory  action.  I
 do  not  want  the  United  States  students  to
 bé  equated  wich  th.  US  adminis‘ration
 The  students  should  be  given  all  protection
 But  there  are  several  thousands  of  US  citi-
 zens  who  have  come  here  in  various  forms,
 in  various  garbs.  Will  you  do  something
 in  regard  to  them?  Sir,  I.  am  sorry  I  have
 taken  a  little  more  time

 MR.  SPEAKER:  My  complaint  is
 that  he  is  not  listening  to  n.e,  even  though
 he.  is  addressing  me.  Only  one  question  is
 allowed  So,  if  he  goes  on  numbering
 them,  then  it  would  be  difficult  for  me.  to
 allow  them.

 SHRI  SURENDRA  PAL,  SINGH  +  The
 hon.  Member  hag  said  something  .abour  our
 Embassy  functioning.in  a  tardy  manner,-or
 taking  x  very  callous  attitude:  towards  this
 issue,  -  .F  will  take  that  question.  first...  The
 whole.  episode  or  incident-camie  to.  public
 knowledge  on  the  3rd  of  April  through  a
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 publication..in  New  York  =  Times  .  The.
 hoa.  .Member.in  his.  question.  has  gaferred’
 to  something  that  had  occurred  on  the  I7th:
 of  Mar.h..  There  was.o  mention  of.  this.
 incident  in  any  local  paper,  nor  had  the
 loc  sI  citizens.or  the  affected  péop'e  written
 to  the  Embassy  or  brought  to,  their  80006
 that  so  nething  had  happened,  It  is  .very
 difficult  for  our  Embassy,  which  is  hundreds
 of  miles  away,  to  know  that  something  has
 happened  there,  unless  it-is  brought  to  their
 notice  either  in  writing  or  by  telephone.
 The  Embassy  came  to  know  of  this  on  the.
 3rd  of  April.  Immediately  thereafter,  our
 Ambassador  in  Washington  took  up  the
 matter  with  the  State  Department  .on  the
 Sth  of  April  and  he  told  the  State  Depart-
 ment  in  very  clear  tecms  that  what  we  had
 heard  and  what  we  had  learnt  from  press
 reports,  had  hurt  us  much,  and  we  were
 very  sorry  that  this  shameful  incident  took
 place.  They  said  they  will  look  into  the
 matter,  and  showed  a  sympathetic  attitude.

 There  is  no  information  in  our  posses-
 sion  to  show  that  there  is  any  link  between
 Our  relations  with  the  United  States  and
 this  incident.  Unless  and  until  we  get  a
 fuller  report  after  investigations  hive  been
 carried  out,  we  cannot  say  on  the  floor  of
 this  House  that  there  is.  some  connection
 with  that.  This  incident  has  taken  place
 in  Detroit  There  are  large  number  of
 Indian  students  in  a  number  of  places  in
 the  United  States.  To  our  knowledge,  no
 similar  incident  has  taken  place  any-
 where  else.  However,  we  are.  sorry
 that  this  shameful.  incident  took
 place  and  we  are  looking  into  this
 matter,  We  will  do  everything  from  our
 side  to  give  all  protection  to.  our  studenis
 over  there.  We  have  been  assured  by  «the
 State  Department  that  B  na  Fide  students
 would  be  allowed  to  continue.  the'r  studigs
 and  that  th-y  are  taking  action  only  against
 these  who  have  given  up  their  studies  al-
 together  or  partially,  or  have  taken’  up
 some  gainful  employment  and  are  fot  atten-
 ding  their  clauses

 In  reg-rd  to  his  point  that  this  action
 is  discriminatory  in  character,  that  is.  not  —
 so,  We  have  been  assured  by.  the  -Immig-..
 rection  authorities  and  the  State:  Department.
 that  similar  action  is,  being  .taken.  against
 all  foreign  students,  their  antecedents,  their.
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 background,  their  activitics,  they  are  all
 bemg  looked  into  and  this  is  not  directed
 against  Indian  alone

 PROF  MADHU  DANDAVATE
 (Rajapur)*  The  statement  that  is  mede  by
 the  hon  Deputy  Minister  of  External
 Affaits  says  :

 “The  US  Government  dented  that
 anyone  had  been  intimidated  =  or
 harassed  °°

 Mare  than  the  US  Government,  I  would
 rely  on  the  United  States  of  America,  in
 which  eye-witness  reports  have  been  given
 and  these  reports  have  categorically  Stated
 the  facts  not  only  in  one  journal  but  in  so
 mary  newspapers  It  has  been  stated

 “Two  young  Indians,  Mr
 Chand:rahunt  Desa:  and  Mr  Jadurai
 Dave  were  lod  ed  by  INS  agents  ina
 a  county  jail  in  Detroit  for  three  days,
 when  thev  failed  to  produce  tuo
 thousand  dollar  bonds  as  surety  =  T'#cy
 were  ariested  late  on  Friday  afiinoon
 when  the  banks  were  closed

 Mr  Desa:  has  since  been  deported
 and  M:  Dave  is  awaiting  deporting
 Proce  dings  They  were  prevented  from
 telephoning  their  fmends  and  lawyers  "

 In  no  democratic  country  would  this  happen
 In  this  connection,  I  woull  like  to  ask  a
 plain  simple  question  Firstly,  T  would
 believe  more  the  icpoit  of  eye-wi  ness
 accounts  and  the  stories  that  have  appearcd
 in  the  newspapers,  because  it  5  a  fact  that
 even  during  the  Indo  Pak  war  and  during
 the  struggle  in  Bangladesh,  we  have  seen  how
 “True  Stories’  were  put  forward  o7%  the
 tehvision  in  the  United  States  of  America
 and  itt  was  shown  that  VT  Station  in
 Bonibay  was  burning  So,  we  do  not  rely
 on  them,  werely  on  facts  Therefore,  }
 do  say  that  humiliation  and  harassment  was
 there  So,  my  first  question  ts  this

 Itas  nota  fact  that  the  humshation,
 imtimidation  and  harassment  to  which  our
 Indian  students  taking  partime  jobs  in
 Detroit  area  of  the  USA  are  subjected  to  i
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 the  culminat  on  of  the  atrocious  process  of
 imposing  humilhating  restrictions  on  th:
 immugrants  in  USA?  Anticipating  such  a
 ticatment  to  our  students  under  the  garb  of
 implementing  immigration  and  visa  rules,
 why  did  not  our  Embassy  in  the  USA  take
 up  the  matter  in  time  and  avoid  the  ugly
 situation  in  which  some  of  our  students  are
 already  deported  and  some  more  are
 awaiting  deporation  ?

 You  have  stated  that  it  s  only  a  Jocal
 issue,  restricted  to  Detroit  But  I  would
 hike  to  ask  you  this  questions,  Supp  se  a
 few  hariyans  are  burnt  only  in  a  lociltsed
 area  in  India,  will  we  take  shelter  on  the
 ground  that  it  is  only  a  localised  affair?  We
 will  say  that  it  i  a  blot  on  our  entne
 Indian  culture.  Similarly,  even  if  this
 humilrvtion  is  restricted  only  to  a  small
 bod,  of  Indians  in  Petro,  you  shoud  not
 take  <sheller  under  this  pretext  that  it  1
 only  ina  localised  area  that  hunuhatih  n  and
 harassment  is  gomg  on  व  asa  blot  on
 ther  entire  culture  and  in  attack  on  our
 cniire  Indian  students  and  we  shold  not
 allow  such  things  to  happen  anywhere  tn  tlic
 world

 Then,  is  it  not  a  fact  that  formerly  the
 US  authorities  used  to  issue  “work  permits”
 to  Tidian  stutents  in  USA  and  only  reccnt-
 In  thi)  =  =opractice  has  ben  stopped  ह  ts
 notafatsom  o  the  IF  dtin  students  wo
 we  ¢  put  in  jill  were  not  allowed  to  contact
 the  r  friends  ani  lawvers  on  the  telephone  7
 Is  ia  crime  on  the  part  of  our  middle  class
 and  poor  students  procecding  to  USA  for
 higher  studies  to  follow  the  motto  ‘earn
 while  you  learn’?  Is  at  not  a  fact  that  ons
 of  our  tallest  freedom  fighters,  Shr
 Jatprakash  Narayan,  while  studying  im  the
 USA  in  his  early  youth,  had  taken  up  a
 part-time  job  ma  garden?  Is  it  a  crime
 to  emulat>  his  example  7?  Is  tt  not  a  fact
 that  90  per  cent  of  the  Indian  students  at
 the  Detroit  Institute  of  Technology  hid
 undertaken  part-'ime  jobs  ?  If  they  are
 either  forced  to  give  up  their  jobs  or  leave
 USA,  will  not  their  academic  interests
 suffer?  What  does  the  Government  pro-
 pose  to  do  to  safeguard  then  interests  ?
 Then  I  want  to  ask  a  very  important  poser.
 Is  the  government  aware  of  the  fact  that
 there  5  demand  that  our  government  should
 retahate  by  taking  counter  action  against
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 American  students  in  India?  «In  this  res-
 pect,  dees  not  our.  government  distinguish
 between  Nixon’s  callous  administration  and
 the  American  students  ?

 MR:  SPEAKER.  :  Reading  of  questions
 is  not  allowed.  He  can  only  make  a
 reference,

 PROF.  MADHU  DANDAVATE  :  Does
 our  government  want  to  equate  Nixon's
 callous  administration  with  the  people  of
 America,  who  are  symbolised  by  friends  like
 Senator  Kennedy,  who  gave  support  to  tle
 cause  of  Bangladesh  ?  Therefore,  if  the
 distinguish  between  the  students  ani  the
 administration,  do  they  no  want  to  take
 deterrent  action-—not  against  the  American
 students  but  against  the  Nixon  Adminis-
 tration?  Therefore,  the  last  part  of  my
 question  is  this.  Is  it  not  a  paradox  that
 when  the  American  astronauts  viewed  from
 the  moon  the  luminous  picture  of  one  world
 without  any  national  barriers,  when  they
 came  down  to  Detroit  they  saw  a  frag-
 men‘ed  world  in  which  even  the  educ  tional
 and  academic  freedom  of  the  Indian
 students  in  the  :o-called  free  society  is  com-
 pletely  tampered  with?  Therefore,  will
 our  Indian  Government  stoutly  tell  the
 American  authorities  and  the  Nixon
 Adminis‘ration  that  if  this  is  the  picture  of
 their  free  worln  then  all  possible  stern  steps
 and  deterrent  action  would  be  taken  by  the
 Indian  Government  to  stop  the  N  xon
 Administration  from  harassing,  intimidating
 and  humiliating  Indian  students  ?

 SHRI  SURENDRA  PAL  SINGH:  I!
 agree  with  the  hon.  Member  on  one  poist
 namely,  that  it  is  our  responsibility  to  see
 that  our  students  in  USA  or  anywhere  else
 in  the  world  are  not  humiliated  and  proper
 projection  is  given  to  them  and  that  they
 are  allowed  to  carry  on  their  studies  or
 whatever  vocation  they  are  indulging  in
 without  any.  undue  interference  from  any-
 body.  This  is  our  responsibility.  But,  in
 regard  to  this  particular  incident,  we  have
 also  seen  press  ress  reports  about  harass-
 ment,  intimidation  and  humiliation  of  the
 Indian  students.  to  which  the  hon.  Member
 has  just  now  made  a  reference.  Now,  if
 all:  these  things  have  taken.  place,  then  cer-
 tainly:  it  is  very  shameful  and  we  -  will  take
 it  up  very  strongly  with  the  American  State
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 Department,  immigration  authorities  etc.
 But’  the  only  thing  is  ‘that  at  this’  point  of
 time  we:  cannot  say  for  certain  whether
 these  things  did  take  place  or  not

 The  press  reports  are  there.  All  these
 things  are  being  lnoked  into  and  investigat  sd
 by  our  0...icer  who  has  gone  to  the  spt  to
 meet  the  stuteits  and  th:  local  Indian
 community.  After  we  get  a  fuller  report.
 from  there,  we  will  take  what  further  steps
 are  necessary  in  this  regard.

 The  hon.  Member  said  that  wz:  should
 have  taken  -tim:ly_  action.  We  could  not
 have  taken  tim:[y  action  because  we  had
 no  idea  or  anyinkling  that  these  thiags
 were.about  to  happen.  As  I  said  earlier,
 had  we  ben  warned  or  informed  by  any
 of  the  sujents  in  the  United  States  ghat
 these  things  were  happening;  that  there  was
 any  elemint  of  harassmeit  of  intimidation
 onthe  part  of  any  authority  in  America,
 we  could  have  done  something.  The  fact
 is  that  our  Empassy  was  neve-  informei  by
 the  students  of  wh:t  was  happening  there.
 This  came  to  us  as  a  complete  surprise  when
 we  read  in  focal  papers  that  this  thing  had
 happened.  After  that,  as  |  said  earlier,  we
 took  some  action.

 About  pert-time  j.  bs  and  contravention
 of  immigra  ion  and  visa  regulations,  etc.,
 the  hon.  Member  knows  that  ‘there  are
 certain  undertakinzs  whsih  students  have  to
 give  when  they  apply  for  visa  to  goto
 America.  It  is  true  that  in  the  past  there
 was  certain  amount  of  relaxation  and  they
 dij  not  enfoc:  these  regulations  very
 rigidly.  But  beciuse  of  certain  local
 perssures  and  othr  reasons,  so.n:  of  the
 local  authorities  are  now  under  pressure  to
 take  action  against  them  and  to  enforce  the
 regulations.  Wuaat  they  are  doing  is  not
 illegal.  All  that  we  have  said  is  that  if
 they  are  going  to  enforce  the  regulations,
 they  should  be  enforced  on  all:  foreign
 students  and  that  there  should  be  no
 discrimination  whatsoever  against  Indiin
 students.  They  have  assured  us  that  what-
 ever  they  are  doing  is  in  respect  of  all
 foreign  students

 Further,  they  have  also  assured  us  that
 no  act.on  will  be  taken  ‘against:  those
 students  who  are  Purssing  their  studies
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 properly  and  who  are  bona  fide  s‘ucents.
 Jn  fact,  they  have  assuied  us  that  they
 will  do  everything  possible  to  help  them  to
 finish  their  studies  and  that  there  wil,  no
 interference  in  -their  studies.  In  regard  to
 those  students  who  have  completed  their
 studies  or  given  up  their  studies  and  have
 taken  up  gainful  employment,  it  is  quite
 possible  that  these  regulations  which  are
 now  being  enforced  may  compel  them  to
 leave  the  country  or  some  action  might  be
 taken  against  them.

 We  will  teke  up  all  these  matters  with
 authorities  concerr  ed  and  we  will  do  what-
 ever  is  possible  to  help  them  and  to  give
 them  full  protection.

 PROF.  MADHU  DANDAVATE  :  What
 about  \our  damag  rg  remerk  that  it  is  only
 alecal  affai  ?  (Interruption)

 SHRI  JYOTIRMOY  BOSU  (Dimand
 Harboua)::  While  hundreds  of  US  stu-
 dents  many  of  whem  ere  criminals  like
 walcots  and  Donalds  and  many  others  are
 roaming  freely  in  India  and  per  rming
 their  jobs,  our  students  in  Amerca  are
 being  harassed  and  intimidated  like  this.

 While  you  try.  to  taks  shel’er  uxder  the
 pea  that  it  isa  localised  issue,  {  want  to
 ask  a  quest’on  for  my  own  education  ;  Is
 ths  immigration  and  naturalisation  law
 not  a  federal  law?  It  is  nota  local  law.
 How  can  you  take  shelter  under  that?  वा
 must  have  been  a  federal  decision.  I  want
 to.  know  whether  this  immigration  and
 naturalisation  law  under  which  our  students
 are  bzing  in'imidated,  harassed,  detained
 and  jiailed  not  a  fedeal  law?  It  ‘s  not  a  local
 low.  kindly  correct  me  if  I  am  wrong.

 Our  boy  have  become  victims  of  U.S.
 fascist  regime  which  has  started  hate-India
 campaign  because  they  have  become  des-

 “parate  after  what  has  been  happening  in
 ‘Bangladesh  and  Vietnam  where  Dien  Bien
 Phu  is  being  repeated.  As  a  result  of  that,
 they  are  trying  to  blackmail  us,  by  stopping
 supply  of  spere-parts,  raw  materials  and  so
 many  other  things  and  our  industries  have
 been  curbed.  They  have  resented  to  all
 possible  methods,  So,  there  should  be  no
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 doubt  in  our  minds  that  this  is  one  of  the
 items  of  their  programme  to  demoralise  our
 boys,  torture  and  terrorise  them,  in
 America.

 Previously,  they  used  to  continuously
 issue  part-time  employment  permits  to
 Indian  students.  They  used  to  issue  them
 liberally  Why  is  it  that  they  have
 suddenly  stopped  it?  We  want  to  be
 fully  satisfied  that  it  is  not  really  directed
 against  Indian  students  alone.  I  repeat,
 The  House  needs  to  be  fully  satisfied  that
 itis  not  being  directed  against  Indian
 students  alone.  Asa  result  of  this  action,
 all  part-time  employers  will  be  most  relu-
 ctant  to  give  part-time  employment  to
 Indian  students.  They  go  in  for  part-time
 employment  0  maintain  themsleves.
 Indian  students  in  other  States  of  USA  will
 also  suffer.

 What  is  the  reason  behind  _  this-the
 court’s  decision  to  demand  a  very  high
 value  for  bail,  bond,  etc.  ?  Why  was  it
 that  it  was  done  at  atime  when  banks
 were  closcd  for  the  week-end?  Did  this
 sort  of  thing  happen  before  ?  Has  the  hon.
 Minister  got  any  ‘nformation  ?  If  so,  he
 may  give  us  ‘he  details.

 These  things  happened  in  March-middle
 of  March  or  early  March.  It  was  not  done
 in  one  day  because  there  were  the  cases  of
 hundreds  of  Indian  students;  the  cases  were
 uncer  ection-deportation.  jail  and  all  that,
 Now  ्  en  did  His  Excellency  the  Ambassa-
 dor,  famcus  for  his  activ  ties  for  devaluation;
 a  great  friend  of  Amrcans,  move  in?  In
 Amer'ca,  Sir,  things  move  much  faster
 than  do  in  our  country.  Second,  third.
 fou  h,  fifth  it  tcok  them  so  long.  In  the
 meantime,  the  poor  boys  were  rotting  in
 the  jail.  and  the  Embassy,  His  exalted
 Highness,  was  not  moving.  It  took  them
 three  days  to  move  in  the  matter.  Also  I
 want  to  read  out  what  the  local  Consul  was
 doing.  This  is  a  quotation  from  the  Times
 of  India:

 “Mr.  Eustace  Pereira,  who  acts  as
 Consul  in  Chicago,  said  he  had  no
 information  and  added  that  the  only
 student  he  knew:  who  had  left  the  States
 was  one  who  had  no  visa:..’’
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 Lodk  at  the  kindness  towards  the
 American  States  of  your  Indian  official.

 “However,  there  is  no  reason  to
 believe  that  the  alleged  harassment  is
 political  in  nature  Many  Indian
 students,  it  is  known...”
 He  makes  it  public.

 “are  unwilling  to  return  to  the
 country  managing  to  stay  on  in  various
 guises,  not  strictly  in  accordance  with
 the  faw  of  the  country.”

 Look  at  that;  this  man  goes  to  the
 extent  of  going  to  the  Press  strengthening
 the  case  of  the  U.  S.  Government  and
 against  the  Indian  students.  It  is  a  shame-
 ful  thing.

 I  want  to  know  whether  the  Embassy
 had  any  prior  information  on  this.  Do
 they  have  student  welfare  setvices  which
 visit  the  students  in  dficrent  areas  and  at
 certain  intervals  ?  We  want  to  know  this.
 If  so,  want  was  that  section  doing?  I
 maintain,  Mi.  Minister,  that  your  Embassy
 and  the  Consuls  im  States  im  these  areas
 have  miverably  failed  ;  they  have  been  more
 arxic  us  to  please  the  American  Government
 than  t>  cover  the  interests  of  the  Indian
 students.  "(/nerruption)

 I  also  want  to  ask  why  no  metcrial
 assistance  was  given  by  the  Indian  Embassy
 in  furnishing  the  bails  that  ware  required
 by  the  court  of  law  for  the  boys  who  were
 taken  into  custody  I  would  lke  to  know
 specifically  what  steps  Government  of  India
 Propose  td  take  to  secure  the  future  of  th¢
 Indian  students,  their  studv  and  future.
 the  statement  that  has  been  read  on  the  floor
 of  the  House  is  vague,  incomlete  and
 evasive.  Will  the  hon.  Minister  give  an
 assurance  on  the  foor  of  the  House  right
 now  that  within  the  next  three  days  he  will
 Produce  the  fullest  details  about  this  issue
 and  produce  them  befor  the  House,  so  that
 our  anxiety  could  be  removed?  He  will
 also  give  us  replies  to  all  the  questions  that
 T  have  asked.

 SHRISURENDRA  PAL  SINGH :  The
 hen.  Member  has  asked  whether  our
 Embassy  had  any  prior  knowledge  of  this.
 To  that  I  have  already  replied  that  they
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 were  not  informed  before  hand  by  any  one
 that  trouble  was  brewing  in  Detrost  and  that
 such  things  were  about  to  happen.  So,  the
 Embassy  could  not  have  acted  in  advance.
 But  as  soon  as  they  came  to  know  of  that
 I  am  not  prepared  to  acccspt  that  the
 Embassy  was  tardy  or  slow  in  acting-,  they
 came  to  know  of  that  on  3rd  April  and
 immediately  after  that,  our  Ambassador
 met  the  State  Department  offi  ers  and  tried
 to  find  out  everything  about  it.  We  are
 awaiting  a  full  report  from  the  Consul  who
 had  gone  to  Detroit.  My  difficulty  at  the
 present  moment  is  that  we  have  not  got
 full  information.  So,  I  cannot  make  a
 categorical  statement  on  behalf  of  the
 Government.  I  have  to  base  my  replies
 on  the  incomplete  information  that  I  have
 in  my  possession.  If  it  ts  a  federal  law,
 it  will)  be  implemented  by  the  federal
 agency.  That  is  true.  I  do  not  &now
 what  the  implication  of  the  hon.  Member's
 question  ts  nee

 SHRI  JYOTIRMOY  BOSU:  If  it  isa
 federal  law,  then  its  application  has  to  be
 decided  by  the  federal  strecture  and  not  by
 the  local  State  structure.

 SHRI  SURENDRA  PAL  SINGH :  It  is
 being  implemented  by  a  federal  agency.

 SHRI  JYOTIRMOY  BOSU :  That  is
 INS  of  USA.  Then  the  decision  must  have
 come  from  Washington.

 SHRI  SURENDRA  PAL  SINGH  :  The
 attempt  to  link  up  the  two  and  to  say  that
 there  has  been  any  direction,  etc.,  from
 Washington  to  carry  out  this  thing  is  some-
 thing  for  which  there  is  no  evidence  or
 proof,  How  can  we  say  that  ?  The  State
 Department  has  denied  it  completely.  We
 have  no  information  or  evidence  fo  prove
 that  there  ts  any  link  between  the  two...
 (interruptions)

 SHRI  JYOTIRMOY  BOSU:  I  won't
 dare  arguing  with  the  Minister  but...

 MR.  SPFAKER  :  Please  do’!  interrupt
 him.  He  did  not  interrupt  you  when  yoy
 were  speaking.  This  is  a  very  bad  habit,
 ..-(interruptions)  He  cannot  just  say  what-
 ever  you  like.  He  will  say  what  he  has
 got.
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 SHRI  SURENDRA  PAL  SINGH
 hon.  Member  said  that  we  should  take  some
 retaliatory  measure.  It  is  rather  shameful
 that  such  things  are  happening  in  the  United
 States,  but  this  does  not  mean  that  we
 should  ask  the  American  students  have  to
 leave  the  country.

 The  hon.  Member  knows  what  kind  of  a
 society  we  live  in  and  what  kind  of  laws  we
 have.  We  are  a  democracy,  we  area  free
 society  and  we  do  not  carry  out  these  things
 in  a  retaliatory  manner  against  students
 from  outside.  That,  of  course,  we  cannot
 do,

 As  regards  giving  protection  to  our  stu-
 dents  in  Amcrica,  this  is  our  responsibility.
 After  we  know  the  full  facts  of  the  case,
 and  after  we  receive  a  full  report,  if  some-
 thing  has  to  be  done  for  the  students,  we
 will  do  it,  we  will  take  it  up  very  strongly
 with  the  Americans.  We  are  not  trying  to
 be  apologetic  for  the  Americans  nor  are  we
 trying  to  give  them  protection.  The  only
 difficulty  is  that  at  the  moment,  we  are  not
 in  full  possession  of  facts  about  what  is
 happening  there.  Once  we  know  that,  we
 will  act

 SHRI  JYOTIRMOY  BOSU  :  May  I
 ask  ?  What  I  was  trying  to  get,  Sir,...

 MR  SPEAKER  :  No,  please.

 SHRI  JYOTIRMOY  BOSU:  You’  are
 a  lawyer,  you  are  an  eminent  lawyer.  You
 can  also  educate  us  in  this  regard.  A  federal!
 law,  how  it  can  be  applicd  without  the
 consent  of  the  Federal  Government,  that  is,
 the  Government  at  Washington  ?

 MR  SPEAKER  :  What  are  you  doing?
 Lowyers  don’t  do  like  that.

 Shri  Phool  Chand  Verma—absent.

 Shri  Bhogendra  Jha.

 SHRI  BHOGENDRA  JHA  (Jainagar)  :
 I  want  to.make  it  clear  that  L  have  nothing
 to  say  against  the  great  American  people
 and  the  American  working  class  who  gave
 the  world  the  red  flag  coloured  with  their

 -blood  and  the  historic  May  day.
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 But,  here,  Sir,  the  statement  given  to  us
 “is  more  disturbing  than  the  action  of  the

 US  officials.  Here,  it  is  a  stateznent  on  the
 basis  of  thc  information  given  by  the
 Consul.  It  is  said  that  the  US  authorities
 are  very  helpful.  It  is  also  stated  that  Shri
 Shrikant  Desal  left  USA  voluntarily  and
 that  this  action  Is  only  Jocal,  nothing  to  do
 with  the  policy  or  motive  of  the  ‘US  Federal
 Government.  The  US  Government  has
 categorically  stated  that  after  being  jailed
 for  three  days,  Shri  Shrikant  Desai  was
 deported  from  there.  Here,  we  are  told
 that  he  left  the  country  voluntarily.  Here.
 I  think,  had  Shri  Shrikent  Desai  been  in  a
 position  to  leave  voluntarily,  he  might  have
 applied  for  it  earlicr.  So,  was  there  any
 effort  on  his  part  prior  to  his  being  arrested
 for  leaving  the  country  ?  If  not.  is  this
 point  going  to  be  inquired  into  and  also  the
 truthfulness  of  the  statement  of  the  Consul
 himself  ?

 Secondly,  we  have  read  in  the  Pres  two
 instances  where  Shri  Shri  Kumar  Poddar,
 President  of  the  Lansing-based  India  Found-
 ntion  and  Dr.  Subrata  Ghosh,  the  Execut've
 with  Chrysler  Corporation  have  stated  and
 there  they  have  feelingly  stated  as  follows.

 “I  don’t  think  if  you  take  away  a
 student’s  part-time  job,  washing  cups  or
 dishes,  you  are  going  to  open  a  job  for
 an  American...All  we  are  asking  is  that
 the  students  should  be  given  a  warning
 before  they  are  arrested  and  they  lose
 their  chance  to  complete  their  studies.”*

 So,  Sir,  that  is  what  they  are  demanding
 but  our  consul  says  that  they  are  very  help-
 ful  and  that  these  persons  left  the  country
 voluntarily.

 In  this  context  I  want  to  ask  a  question
 whether  the  Government  is  going  to  enquire
 into  the  conduct  of  our  consul  there.  .  Why
 is  it  that  he  has  come  not  in  defence  of  our
 students,  but  in  defence  of  the  US  autho-
 rities  and  their  agents  ?  Secondly,  the  Mini-
 ster  has  stated  that  this  has  no  connection
 with  the  motives  of  the  USA.  If  so,  why
 no  such  action  was  taken  prior  to  Indo-Pak
 war  ?.These.students  were  not.  there  just
 for  two  months.  They  were  three  fong  time
 before  .that..  Why  was’  no.  action  taken
 earlier  ?
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 So  far  as  the  Fedral  law  is  concerned,
 it  is  to  be  worked  by  Federal  authorities,  not
 locul  authorities.  That  Point  was  made  out
 bv  the  Minister.  Now  that  has  been  blown
 up  in  this  country  because  we  know  that
 several  hundred  students  of  the  United
 States  ar  here.  Under  »ecuan  09  .CRPC
 they  can  be  arrested.  If  a  person  has  no
 means  of  livelihood  and  he  is  loitering  he
 can  be  arrested.  That  is  our  law  But  we
 are  not  arresting  anyboly.  I  want  to  know
 whether  the  Government  are  thinking  that
 the  US  Government  or  US  _  propaganda
 machinery  has  cheated  us.  There  has  been
 much  anti-Indsan  hysteria  in  the  USA.  That
 has  also  been  partly  responsible  for  the
 state  of  affairs.  This  may  also  bea  sort
 of  forewarning  and  some  other  cases  may
 also  follow  like  this,  later  on.  In  that  con-
 text  I  want  to  know  whether  Government  is
 gomg  to  ban  anti-{ndian  or  false  propa-
 ganda  arising  fiom  the  Indo-Pak  war  in  our
 country  by  the  USIS  and  other  agencies.
 Are  they  going  to  sereen  the  US  agency  in
 our  country,  many  of  whom  are  CIA  agents,
 which  has  been  demonstrated  many  a  time

 SHRI  S.M.  BANERJEE
 them

 (Kanpur)  :

 SHRI  BHOGENDRA  JHA :  If  they  are
 genuine  students  and  tourists  ]  have  nothing
 against  them  But  I  want  action  to  be  taken
 against  US  agents  against  US  propaganda.
 The  US  Government  has  all  along  taken  the
 stand  that  we  are  the  aggressors  in  Bangla
 Desh,  during  the  Indo-Pak  war.  Will  the
 Government  enquire  into  the  conduct  of  the
 consul  with  regard  to  the  statement  he
 made  that  the  USA  attitude  is  helpful  and
 that  Chandrakanta  Devi  left  the  USA
 voluntarily  ?  Are  we  going  to  screen  the  US
 agents  here.  and  whoseever  may  be  the  CIA
 agent,  are  we  going  to  deport  them  ?  Are
 we  going  tu  ban  false  and  factually  antrue
 anti-Indian  propaganda  in  this  country  ?
 When  the  careers  of  our  srudents  are  in-
 volved,  what  concrete  steps  are  being  taken
 to  see  that  no  further  incidents  are  repeated
 in  Detroit  or  any  other  place  ?

 SHR{t  SURENDRA  PAL  SINGH  :  The
 question  of  carrying  out  an  enquiry  into
 the  conduct  of  our  consul  does  not  arise  at
 all.  Ovr  consul  has  merely  given  his  im-
 pressions  on  the  basis  of  the  investigations
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 carried  out  so  far.  itis  only  an  interim
 report.  He  has  communicated  what  he
 has  been  told  by  the  US  authorities.  He
 will  give  his  own  fuller  report  later  on.
 Ha  was  told  by  US  authorities  that  they
 were  not  harassing  the  Indian  students  and
 that  they  were  trying  to  help  them.  This
 is  their  version,  What  the  consul  has  to
 say  will  be  contained  in  the  report  which  he
 sends  to  us  later  on.  This  is  merely  an
 interim  report.  He  may  be  wrong.  That
 will  be  known  when  the  report  is  submitted
 to  us.  Therefore,  as  I  said,  the  question
 of  enquiring  into  his  conduct  does  not
 artse  at  all.

 I  think  he  is  doing  his  duty  as  well  as
 he  can  and  let  us  wait  and  see  the  final
 repurt  which  he  sends  to  us.

 Regarding  the  question  of  scregning
 US  citizens  in  India,  we  also  impose  our
 visa  regulations  etc  and  our  authorities  are
 there  {o  see  that  they  are  properly  complied
 with,  They  see  to  it  that  all  these  rules
 and  regulations  are  enforced.  That  is
 tuken  care  of  automatically.

 About  these  two  persons,  namely  Mr,
 Desai  and  somebody  else  who  was  actually
 kept  in  jail  for  two  cr  three  days,  we  have
 seen  press  reports  to  that  effect  that  this
 had  happened.  This  is  being  looked  into
 by  our  consul  there  on  the  spot  as  to  what
 exactly  happened.  The  press  reports  are
 that  he  was  kept  in  jail  or  m  custody  for
 two  or  three  davs,  and  he  could  not  execute
 a  bond  fo:  $2000  or  so.  These  difficulties
 were  there,  At  the  present  moment,  our
 consul  has  been  told  by  the  authorities  that
 he  had  left  voluntarily  on  his  own.  Whether
 it  is  true  or  not  wil  be  known  by  us  only
 after  we  have  reccived  the  full  report.

 PROF.  MADHU  DANDAVATE:  Some-
 times  people  go  to  concentration  camps
 also  voluntarily  :

 SHRI  SURENDRA  PAL  SINGH  :
 These  were  the  only  points  that  the  hon.
 Menber  had  asked.  The  rest  were  only
 his  own  suggestions.

 SHRI  BHOGENDRA  JHA:  What  is
 being  done  to  stop  the  anti-Indian  propa-
 ganda  in  that  country  ?
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 SHRI--K:  MANOHARAN ae  (Madras
 North)’:  Will  the  hon.  Minister  tell  us  how

 MR,  SPEAKER  :  Let  him  not  break
 thé  convention.

 SHRI  ट  MANOHARAN :  With  your
 Permission,  may  I  ask  one  question  ?

 MR.  SPEAKER .  He  has  already  got
 up  without  petmission

 SHRI  K.  MANOHARAN  :  Wiil  the
 hon.  Minister  tell  us  how  many  days  he
 will  take  to  furnish  the  full  details  ?

 MR.  SPEAKER  Let  him  not  break
 the  convention.  This  can  be  a  submission,
 not  a  question.

 72.42  hrs.
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 NOTIFICATION  UNDER  NAVAL  AND
 AIRCRAFT  PRIZE  ACT

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  I  beg  to  lay  on  the  table
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 1972,  issued  under  sub-section  (3)  of  section
 47  of  the  Naval  and  Aircraft  Prize  Act
 1971  [Placed  in  Library.  See  No.  LT—669/
 72)

 APPROPRIATION  ACCOUNTS,  CIVIL,  1970-71
 APPROPRIATION  ACCOUNTS,  DEFENCE

 SERVICES,  !970-7I,  REPORTS  OF  THE
 COMPTROLLER  AND  AUDITOR

 GENERAL  OF  INDIA  THEREON
 AND  NOTIFICATIONS  UNDER

 CUSTOMS  ACT.  BENGAL
 FINANCE  (SALES  TAX)

 ACT  AND  CENTRAL
 EXCISE  RULES

 -  ‘THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  FINANCE  .(SHRI  K.  R;
 GANESH)  :  I  beg  to  lay  on  the  Table—

 Q)  A  copy  each  of  the  following  reports
 under.  article  15t  (I)  of:the  consti-
 tution  :-—~

 (i)  Report  Of  the.  Comptroller

 APRIL  7;  i972"

 (4)

 (5)

 February;
 4)  of  -section  $26  of  the  Bengel..

 Dethi..

 anid  Auditor  General  of  India
 on  the  Appropriation  Accounts,

 ‘of  the  Union  Goverriment
 '  (Civil)  for  the  year  1970-71

 (ii)  Report  of  the  Comptroller
 and  Auditor  General  of  India
 on  the  Appropriation  Accounts
 of  the  Union  Government
 (Defence  Services)  for  the
 year  1970-71

 A  copy  of  Appropriation  Account
 Civil,  for  the  year  1970-71.

 A  copy  of  Appropriation  Accounts
 of  the  Defence  Services  for  the
 year  1970-71  and  Commercial
 Appendix  thereto,  [Placed  in  Library
 See  No.  LT.'670/72,]

 A  copy  each  of  the  following  Noti-
 fication  {Hindi  and  English  ver-

 ‘sions)  under  section  59  of  the
 Customs  Act,  962  :—

 (i)  G.S.R.  304  (E)  published  in
 Gazette  of  India  dated  the
 7  March,  972  together
 with  an  explanatory  memo-
 randum.

 (ii)  G.S.R.  I87(E)  to  १४०2  (EB)
 published  in  Gazette  of  India
 dated  ‘the  17th  March,  1972
 together  with  an  explanatory
 memorandum.

 (iii)  G.S.R.  383  a  published  in
 Gazette  of  India  dated  the
 25th  March,  .972  together
 with  an  explanatory  memo-
 randum.  [Placed  in  Library.
 See  No.  LT-3674/72.]

 A  copy  of  Delhi  Sales  Tax  (Second
 Amendment)  Rules,  1972,  (सा
 and  English  versions)  published.in.
 Notification  No.  :-F,4/98/66-Fin dG)
 in  Dethi  Gazette  dated  the  23rd

 1972),  under  sub-section

 Finance  (Sales.  Tax)  Act,  294]  aa:
 in  forge.  in  the  Union  Territory  of.

 {Placed-in  Library.  See  No..
 LT-672/72.}


